P Ningh v XX Vohra & dur CF N S2192010

1P Singlovs, KOS, Volira & Anr.

C'1' No, 5735/201()
New Noo 17910716
I’S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions passed by
the I-Eﬂll'l‘ilc High Cowrt of Delhi tfrom time to time amid lock-down, Now, vide
officer order no. 26/DHC/2020 dated 3007.2020, District Courts have been
directed to take up all the cases listed belore them through videoconferencing
except the cases wherein evidence is to be recorded,

10.08.2020
Present: None for the complainant despite intimation

Shri Harpreet Singh Popli, learned counsel for both the accused persons
through V/C

Both the accused persons through V/C
Court is convened through V/C (Cisco Webex) from residence office.
Today the matter is listed for orders on the point of charge.

It was submitted by the learned counsel for the complainant that he was working as
TGT in GHPS School, IFatehi Nagar, Delhi, however, vide letter dated 03.12.2009
issued under the forged signature of accused no.2/Chairman of the School, his
service was suspended. He submitted that the said letter was handed over to him by
accused no.l namely K. S, Vohra, the then Principal of the School. He further
submitted that accused no.l has forged the signature of accused no.2 with or
without the consent of accused no. 2. Thus, according to the complainant, both the
accused persons have executed a false document. In support of his contentions, he
relied on the evidence of CW2/Syed Faisal IHuda, the Hand Writing Expert.

Relevant part of his testimony reads as undet:-

" After careful examination and comparison, 1 am of the
definite opinion that the disputed signature marked as D1 has
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not been written by the same person who has written the
admitted’specimen signature marked as Alto A4 amd 81 o
5. "

The allegations were denied by the opposite party,

[t was submitted on behalf of the accused persons that impugned suspension letter
was signed by the Chairman, who was the competent authority to sign the same
and that he has admitted his signatures on the said suspension letter. He further
submitted that when execution of the impugned suspension letter has been
wdmitted by the Chairman‘accused no. 2, there is no question of “execution of a
false document™ as defined under section 464 1PC. He further submitted that if
what is executed is not a false document, there is no forpery and if there is no
forgery then neither section 465 nor section 471 1PC are attracted. He, therefore,
requested that both the accused persons may be discharped in this ense.

He also placed relionce on a judement passed by the Hon'ble Supreme Court of
India in the case of Dr. Vimta vs Dethi Adwinistration (1963 AIR 1572).

I have already heard both the parties at length and have also perused the records
very carefully.

Succinctly stated, accused no.l and 2 were the Principal and the Chairman
(respectively} of the School where complainant was working as a teacher. Vide
letter dated 03.12.2009 issued under the signatures of nccused No.2/Chairman.
complainant was suspended from the service. It is not the case of complainant that
Chairman/accused no. 2 was not the competent authority 1o issue the SUSpension

letter.

Now, the complainant hos challenged his suspension letter before this court
alleging that it was a “forped document ™',

The leamned predecessor Judge vide order dated 27.06.2013, after taking into
considerntion the pre-summoning evidence, wos pleased 1o summon both the
accused persons to lace the trigl for the offences punishable under sections

465/471/34 [PC, Q-/
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In pre-charge evidence, complainant examined himsell as CWI while the
handwriting expert was examined as CW?2.

Since the procedure for trial of warrant cases instituted otherwise than on g police
repoart was adopted in this case, the applicable section would be section 245 of the
Code of Criminal Procedure, 1973 (herein after referred to as the Code). It reads as
under:-

245, When accused shall be discharged (1) I upon taking all
the cvidence referred 1o in Section 244 the Magistrare
considers, for reasons to he recorded. that ne case auainst
the aecused has been made out which, if un-rebutted, would
warrant his conviction, e Magistrate shall discharge him.

(2) Nothing in this section shall be deemed to prevent a
Magistrate from discharging the accused at anv previous
stage aof the case §f, for reasons to be recorded by such
Magistrate, lie considers the charge to be proundless.

The Hon'ble High Court of Delhi while dealing with section 245 of the Code in the
case of Siri Clhand Gupta vs Suntosh Kamari & Anr decided on 12 March 2008

observed as under:-

[ — ft is therefore clear that where u warrant case is
instituted otherwise than en u palice report, the task of the
Muagistrate af the stage of framing clharge is to nndertoke a
preater degree of screuting of the materiols broaght because
it iy not an investigaiing agency that fias fited a report which
the Magistrate is required fo consider. He is acting on a pre-
charge evidence of the complainant and fer witnesses and he
Biss o be sutisfied that what s presented before iim, even if
un-rehutted, makes owt g case for froming a charge. ff that
evidence, even I wn-rebutted, does not make ont o case
against the accused then the Magistrate shall discharge’ the
accused. Therefore the degree of scrutiny of the evidence of
the prosecution is much stricter thau in the case instituted
on a police reporf.”

Now let us examine the case in hand.
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Both the sections for which the accused persons were summoned to face the trial
provide punishment for the oflence of forgery,

Section 463 IPC defines forgery. It reads as under:-

463. Forgery— Whoever makexs any false documents or fizlce
electronic record or part of a document or electronic record
with intest to cause damage or infury, to the public or to any
person, or 1o support any claim or title, or to cause any
person to part with preperty, or to enter info any express or
implied contract, or with intent to commit fraud or that fraud

may be committed, commits forgery

Section 463 IPC prescribes punishment for forgery. It reads as under:-

463, Punishment for forgery—whoever commits forgery shall
be punished with imprisonment of either description for a
term which may extend to two years. or with fine, or with
bath

Section 471 1PC deals with using as penuine a forged document. It reads as under:-

J71. Using as genuine a forged document or elecrronic
record- Whoever fravdulently or dishonestly uses as genuine
any document or ¢lectronic record which he knows or has
reason to believe o be a forped document or electronic
record, yhall be punished in the same manner as if he had
Jorged such document or electronic record.

It is the case of complainant that the accused persons prepared a false document
whereby he was suspended from service,

Making a false document is provided under section 464 IPC. It reads as under-

F64. Making a false document--4 person is said to make @
falve document or false electronic record-

Firsi-Who dishonestly or fraudulent{y-

() Makes, signs, seals or executes a document or part of ¢
document,;

L
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fb) Makes or transmits any electronic record or part of any
electronic record: -

(¢} Affixes any digital sipnature on any eloctronic record.

fel) Makes amy mark denating the execution of a o e or
the authenticine of the divial sigrrteatiire,

With the intention of cansing it to he belioved that such
rf.lrr.:*mm-m ar part of document, electronic record or elisritid
stgnature was made, signed, sealed, exeented, transimitted or
affived by or by the authority of « person by whom ar by
whose authority e knows that it was not e, sivned,
sealed, exeeuted or affixed: or )

Secondlv- Who, withowt lawful authority, dishonestly or
Sraudulently, by cancellation ar atherwive, alters a dociment
or an clectranic record in any material part therenf, after it
has been made, exeented or affived with digital A'i',i:ﬁrfﬂﬂ'n*
eitlier by himself or by any other person, whether sueh HrS O
be living or dead at the time of such alteration; or

Thirdly- Who dishonestly or fraudulentty causes any person
10 sign, seal, execute or alter a docwment or an electronic
record or to affix his digital signature on any electronic
record knowing that such person by reavon of unsouncdiess of
mind or intoxication cannot, or that by reason of deception
practiced upon him, Ie does not know the comtents of the
dacunient or clectronic record or the nature of the
alterations. {.. /"

A person is said to make a false document if he satisfies one of the three above
mentioned conditions, Section 464 IPC further makes it clear that only the one who
makes a false document ean be held liable under the aforesaid provision.

The first condition being that the document has baen fulsified with the intention of
causing it to be believed that such document has been made by a person, by whom
the person falsifving the document knows that it was not made. Clearly the
document in question i.e. the suspension letter, even i it be assumed to have been
made dishonestly or [raudulently, had not been made with the intention of causing
it to be believed that it was made by or under the authority of someone else as the
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Chaiman, wha was the competent amthority to issoe the suspension latter. has
adiminied his sipnature on the ipogoed saspension letter, This fuct wis ils0 within
the knowledge of the complainmm swhich is evidemt from his Cross-exannation

recorded on 1O August 2000 o 7 Jane 2017,
Relevant part of his cross-examination reads s under:-

Cevcv O DA you ks that o 03 .08 2013, the acensed

1 P - agpE
no- 2 admits hiv xigmacure on Ex.CI LA 1o be his own?

Ans. Yes ! knew thuat ... ...,

It is corvect that | did not mention in my pre-
sunrmoning ovidence that | have obtaied the knowledoe
of the fact that Mro Tarsem Singh acesued no 2) has
admitted his sivgnatures on the memorandum/suspension
fetrer dated 03122000 Ex.CIVEAL 0"

The second condition deals with a situation where a person without lawful
authority alters o document alter it has been made, There has been no allegation of
alteration ol the suspension letter alter it has been mude. Therefore, the case of the

complainant does not even fall in second category.

The third condition deals with a document, sipned by a person who due to his
mental capacity does not know the contents of the dacuments which were made ic.
beeause of intoxication or unsoundness of mind ete. Such is also not the case

betore this court,

If what is exccuted is not a false document, there is no lorgery. I there is no

forgery then neither section 465 nor section 471 1PC are attracted.

It was then cantended on behall of the complainant that at the stage of framing the
charpe, the Court has to prima facic consider whether there is sullicient ground for
proceeding against the accused and the Court is not required to appreciate the
ing al a conclusion that the materials produced are suflicient or

evidence for arriv :
here was evidence to the eftect

not for convicting the accused, He reiterated that t L
advar giau
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that signatures on the impugned Jetter were not that of the Chairman. In support of
his contention, he again referred the testimony of hand writing expert/CW2,

CW2 was a private handwriting expert who, as expected, supported the case of his
client i.e. the party who had engaged and paid him. Relevant pant of his statement

recorded in pre-charge evidence reads as under:-

Atter careful examination and comparison, | am of
the definite opinion that the disputed signature marked as
ST has not been wrinten by the same person who has

written the admitted/’specimen signature ... ...

NXXX by Sh. Harpreet Singh Popli, learned counsel for
accused persons

It is correct that in my expert opinion, a person can have
more than one type of signature which he may use ar any

given time,.. ",

Thus, from the above cross-examination it is evident that the hand writing expert
himself has admitted that a person can have more than one type of signatures.
Further, he has not examined the original suspension letter for comparison. Rather,
he merely examined the photographs of the impugned suspension letter which is
evident from £x.CIV2/1. Relevant part ol Ex. £IF2/] reads as under:-

1 have taken the photographs of admitted, specimen
and disputed signatures from the court file on dated
21.05.2001..."

Thus, it would be highly unsafe for this court to proceed on the footing that his
evidence inculpates the accused persons particularly when the complainant knew
that accused no.2 has admitted the signatures Lo be his own.

The Hon'ble High Court of Delhi in the case of Siri Chamd Gupiu (supra} while
dealing with the CFSL report regarding difference in signature observed as under:-
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i Merely becqunve there Is a CESL report which peinis
eut that the siguwatire on the loan form is different frim the
tratural sxignature of the petitioner that by itself does not in
auy cvent point fo the Petitioner having been the Jrersen
responsible for the forgery B owonhd he unsife for auny conrt
(o procecd on the footing that sucl evidenee incridpates the
petitionce. This Court is, therefore, unable to appreciate the
conclusion drawn by the learncd MM that a prima facie case
tinder sections 4200008471 1PC ix Sully made out againse the
accused Niri Clumd Gupta.® As pointed owr earlior the test

lere was nof merely 1o see if there was o prima fucie case
against_the Petitioner Siri Chand Gupta bat whether the

entire prosecufion evidence even if un-rebatted mokes out

any cave_against him ar all. This Court is satisfled that the

entire prosecution evidence, even if un-rebutted, makes out no
case agamst the petitioner. This was indeed a case where the
Magistrate was bound 1o discharge the petitfioner in exercise
of the powers under section 235¢1) CrPC. "

Result

In view ol the sbove discussion, | am satisfied that the entire complainant’s
evidence, even il un-rebutted, makes out no case against the accused persons.
Consequently, both the accused persons are discharged in this case.

Considering the current situation of COVID-19 pandemic, their carlier bail bonds
are treated as one under section 437-A of the Code of Criminal Procedure, 1973,
lowever, they are directed to aflix their latest photograph on the bail bond within

30 days [rom today. .

&

File be consigned to record room afler due compliance. ‘ Ht_n..
__.-r"

(Babita Puniya)
MM-06, West District,
Tis Hazari Courts, Delhi
10.08.2020
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Item No. 10 ) ]
FIR No. 38572015

PS: Mundka
New Case No. 6031/2018

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the 1Ton’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videaconferencing except the eases wherein evidence is to be recorded.

10.08.2020

Present: Learned APP for the State through V/C

Ms. Aanchal Budhraja, learned counsel for the complainant through V/C
Court is convened through V/C from residence office.
It is stated by the learned counsel for the complainant that matter has been settled.
Heard. File perused.

Put up on 28.09.2020 for further proceedings. L g

(Babita Puniva)
MM-06, West District
THC, Delhi/10.08.2020
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Item No. |1

NCB vs, Nageebullah

CC No. 170872016
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: None

Court is convened through V/C from residence office.
. N
File perused. Put up on 07.12.2020 for consideration/further proceedings. )k_/

(Babita Puniva)
MM-06, West District
THC, Delhi/10.08.2020
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Item No, 3

State vs, Ramesh Chander
FIR No. 169/2011
PS: Mundka

Eurlicr all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble Tigh Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHCI2020 dated 30.07.2020, District Courts
have been direeted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that despite availing numerous
opportunitics, 10 has not file the supplementary challan, Therefore, the SHO was
summoned for today, however, summons could not be issued due 1o lock-down.
et fresh summons be issued to the SHO concerned to either appear in person in

the court or to join the proceedings through V/C on the next date of hearing.

Put up on 07,12.2020 for further proceedings.

(Babrta Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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ltem Nao. 4
State vs. Charan Singh (0 Guddu

IR No. 33872016
’S: Hari Nagar

Earlicr all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delli from time to time amid lock-down,
Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

10.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C from residence office,

File perused. Perusal of the file reveals that matter is at the stage of PE. Further
perusal of the file reveals that PW/complainant is running in J/C. Consequently,
the matter stands adjourned in view of the oflice order issued by the Hon'ble High

Court of Delhi.

Put up the matter on 07.12.2020 for PE. P/W of accused be also issued for next

date of hearing with endorsement that he is complainant in this case.

(Babita Puniya)
MM-006, West District
THC, Delhi/10.08.2020
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Item No. 6
CC No. 15682018
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed

before them through
videoconferencing except the

ises wherein evidencee is to be recorded,

10.08.2020

Present: None

Court is convened through V/C (CISCO WEBEX) from residence office.
File perused. Perusal of the file reveals that the matter is listed for arguments on
the application filed under section I56(3) Cr.P.C., however, learned counsel for the

complainant has telephonically sough an adjournment on the ground that he is out
of station,

In view of the same, put up the matter on 07.12.2020 for argument on the
application filed under section 156(3) Cr.P.C.

~

(Babita lia}li}':l}
MM-06, West District
THC, Delhi/10.08.2020
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Item 8

FIR No. 1182016

PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C
None for the complainant
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that the matter is listed for arguments on

protest petition, however, none has joined the proceedings on behall of the
complainant.

List the matter on 07.12.2020 for arguments on protest petition.

Notice be issued to the complainant and 10 for next date of hearing.

(Babita Puniva)
MM-06, West District
THC, Delhi/10.08.2020
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ltem 9
FIR No. 3432017
I'S: Huari Nagar
New Case No. 46772018

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order noo 26/DHC20200 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidenee is to he recorded.,

10.08.2020
Present: Learned APP for the State through V/C

Shri Shekhar Bhambri, leamed counsel with both the accused persons
through V/C

Court is convened through V/C from residence office.

It is stated by the learned counsel for the accused persons that there is possibility of

settlement.

Heard. File perused.

Put up the matter on 07.12.2020 for arguments on the Ilpplil:illiﬂn filed uml::r_

section 173(8) Cr.P.C./report on settlement. Reply, if any be liled by next date ol
hearing.

(Babita Puniva)

MM-06, West District

THC, Delhi/10.08.2020
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FIR No. 27019/2019
I'S: Hari Nagar

Carlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DIHC/2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the eases listed before them through
videoconferencing except the cases wherein evidenee is to be recorded,

10.08.2020

Present: Learned APP for the State through V/C
None for accused

Court is convened through V/C from residence office.
File perused.

Put up on 07.12.2020 for purpose fixed.

{llah.ila [*uniya)
MM-06, West District
THC, Delhi/10.08.2020
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Item No, 14

State vs. Amir Faisal & Anr
IFIR No. 652/2015

PS: Miundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DILC/2020 dated 30.07.2020, Disirict Courts
have been directed to tuke up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

e

Present: Leamned APP for the State
Shri Anil Viay, learmed counsel for accused Vikas ’Hﬂ“""‘jd "’} =

None for accused Amir Faisal

Court is convened through V/C (CISCO WEBEX) from residence office.

Heard. File perused.

Perusal of the file reveals that matter is listed for recording the statement of
process server under section 82 Cr.P.C., qua accused Amir Faisal. However,
process could not be issued to the P/S due to lock down. Let P/S be summoned for

07.12.2020 for recording his statement. L

(Babita Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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[tein No. 16
State vs, Basant Lal
FIR No. 54172013
PS: Hari Nagar

Earlier all the matters were adjowrned en-hloe pursuant to the directions
passed by the Honble High Court of Dethi from time to time amid tock-down,
Now, vide office order no. 26/DHC/2020 duted 3072020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C

Court is convened through V/C from residence ofTice.

File perused. Perusal of the file reveals that vide last order, B/Ws were directed to
be issued against the 10, however same could not be issued due to loek down.

Put up on 07.12.2020 for purpose fixed. !

(Babitn Puniya)
MM-00, West District
THC, Delhi/10.08.2020

ITA PUNTYA
AB
""%mm waTAl-0h
Metropotitam Mag/sirate-08
foren s, a0 A 35 &L
\West Distict, Roor o, 355 TH00
i g S
'r‘.: lJ?:nT:q 1|.-!1l el W

—_—— =




ltem No, 17

State vs. Bijender Singh

FIR No. 32472019
PS: Mundka

Earlier all the matters were adjournced en-bloc pursuant to the directions

passed by the Hon'ble High Court of Delhi from time

to time amid lock-down.

Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: Leamned APP for the State through V/C
Court is convened through V/C from residence office.
File perused.
Let 10 be summoned for next date of hearing.

Put up on 07.12.2020 for consideration.

(Babita Puniya)
MM-06, West District

THC, Delhi/10.08.2020

v
Ma. BABITA PUNTYA
AT T :

Matropatitam M ﬂ@“”ﬂﬁ‘n m
faren ;ul" , T f{ };i E:".r:-*'
et Qistidt Reem 19 =2 L

TR T “"?';:

T_ HaTar -



Item No. 22

FIR No. 42772018

BS: Mundkg

New Case No. 12512019

Earlicr all the matters were adjonrned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHCI2020 dated 30.07.2020. District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020

Present: Learned APP for the State through V/C

None for accused persons

Court is convened through V/C from residence office.

’i‘

(Babita Puniva)
MM-06, West District
THC, Delhi/10.08.2020

Put up on 07.12.2020 for arguments on the point of charge.
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ltem No. 19
State vs, Sonu Kumar

FIR No, 212/2019
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
|Ifi‘lr'l‘.“ been directed to take up all the cases listed before them through
videoconferencing except the cases whercin evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C
None for the accused
Court is convened through V/C from residence office.
File perused.

L
Summons could not be issued due to lock-down. Let fresh summons l;'"c issued otd
the accused with notice to his surety for 07.12.2020. |

(Babita 'ﬂai:.':s]
MM-06, West District
THC, Delhi/10.08.2020
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Item No. 20
State vs. Rajender @ Raju

FIR No. 59572018
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated JN07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

10.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C from residence office.
File perused.

Summons could not be issued due to lock-down. Let {resh summons be issued to
the accused with notice to his surety for 07.12.2020.

r'.
{
[Bugilu Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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FIR No. 64/2009
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi feom time to time amid lock-down,
Now, vide office order no. 20/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconfereneing except the cases wherein evidence is to be recorded.
10.08.2020

Present: Learned APP for the State through V/C
Accused through V/C
Shri Piyush Gupta, learned LAC for accused through V/C
Court is convened through V/C from residence office.
File received back from Lok Adalat as unsettled.
File perused.

Put up the matter on 25.08.2020 for consideration as it is one of the oldest matters
pending in the court of undersigned.

(Babita Puniva)

MM-06. West Distriet”™

THC, Delhi/10.08.2020
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ltem No, 25
State vs, Anil

FIR No, 2142015
BS: Mundka
New Case No. 68340/2016

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-dow .
Now. vide office order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been directed to take up all (he cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C
None for accused

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that the matter is listed for recording the
statement of accused under section 313 of the Code of Criminal Procedure, 1973.
Therefore, let court notice be issued to the accused as well his counsel to join the
proceedings through V/C on the next date ol hearing,

Put up 24.08.2020 for purpose lixed. Lﬁ ~

(Babita Puniya)
MM-06, West District
THC, Delhi/10.08.2020

ITA PUNTYA
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[tem No. 26

FIR No. 31872015

I'S: Hari Nagar

. New Case No. 76787/16
Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now. vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconterencing
except the cases wherein evidence is to be recorded. :

10.08.2020
Present: Learned APP for the State through V/C
Noene for accused
Court is convened through V/C (CISCO WEBENX) from residence office.

File perused. Perusal of the file reveals that the matter is at the stage of PE.
Consequently, the matter stands adjourned in view of the above mentioned office
order issued by the Hon'ble High Court of Delhi.

List the matter on 07.12.2020 for PE.
(BabitrPuniva)
MMN-06, West District
THC, Delhi/10.08.2020
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ltem No. 30
FIR No. 5182015

I'S: Muncka
New Case No. 5065/2018

Earlier all the matters were adjourned en-bloc pursuant to the directions pussed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
oftice order no. 26/'DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconlerencing
except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C
None for accused
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that the matter is at the stage of PL.
Consequently, the matter stands adjourned in view of the above mentioned office

order issued by the Hon’ble High Court of Delhi.

List the matter on 07.12.2020 for PL.,
(Babita Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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Hem No, 3
P Mo 3THM R

1" Munedka

Earlier all the matters were adjourned en-bloe pursuant o the directions passed by
the Hon'ble High Court of Dellin from time to time amie lock -dawn How -.-|r1f~
l.]‘t“l»'l._' order no. 26/DHIC2020 dated 30,07 20200 Ihistoct Courts h,l-.r'llrr-'n
directed o take up all the cases listed before them through videoconterencing
except the cases wherein evidence is to be recorded. |

10.08.2020

PPresent; Learned APP for the State through V/C

None (or accused

Court is convened through V/C from residence office.

Iile perused. PPerusal of the file reveals that the matter is at the stayge of o
Consequently, the matter stands adjourned in view of the above mentioned oflice

order issued by the Hon'ble High Court of Delhi. /

List the matter on 07.1 2.2020 for PL.
(Babita l'.uni}-u}

MM-06, West District
THC. Delln/10.08.2020
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[tem No.

FIR No. 115/2013
1S: Mundka

MNew Case No. 4236/2017

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no, 26/DILC/2020 dated 30.07.2020, District Courls
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is (o be recorded.

10.08.2020

Present: Learned APP for the State through V/C

None for accused

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that the matter is at the stage ol PE.
Consequently, the matter stands adjourned in view of the above mentioned office

order issued by the Hon'ble High Court of Delhi.

List the matter on 07.12.2020 for PE.

—

(Babita Puniya)
MM-06, West District
TIHC, Delhi/10.08.2020
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ltem No. 36

Kailash Gupra vs, Anil

CT No. 389-A/1/2014
I'S: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
[‘ljl:ih‘t.‘ll by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidenee is to be recorded,

10.08.2020

Present: Shri Rajesh Kaushik, learned counsel of the complainant through VIC

Court is convened through V/C from residence office.

It is stated by the learned counsel that he wanted to file certain documents on
record, however, due to lock-down, he could not obtain the certified copies of
those documents from the Hon'ble High Court of Delhi. In view if the same, he

seeks adjourned.

Heard. Allowed. (

At request, put up on 07. 12.2020 for further proceedings. M

(Babita Puniya)
MM-06, West District
THC, Delhi/10,08.2020
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ltem No. 34
FIR No. 5522018
'S Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down Now. vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

10.08.2020
Present: Leamed APP for the State through V/C
None for accused
Court is convenced through V/C from residence office.

File perused. Perusal of the file reveals that the matter s al the stage of PL.

Consequently, the matter stands adjourned in view ol the above mentioned office

order issued by the Hon ble High Court of Delhi.

List the matter on 07.1 2.20202 for PLE.
(Babita Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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Item No. 33
FIR No, 492016

PS: AMundka

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded,

Present: Learned APP for the State through V/C
None for accused

Court is convened through V/C from residence office.

I'ile perused. Perusal of the file reveals that the matter is at the stage of PL.
Consequently, the matter stands adjourned in view of the above mentioned office

order issued by the Hon’ble High Court of Delhi.

List the matter on 07.12.2020 for PE.
iterPuni ya)
MM-06, West District
THC, Delhi/10.08.2020
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Item No. 13

FIR No 504/2016
PS: Hari Nagar
Uisec. 420 IPC

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020. District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learmned APP for the State

Court is convened through V/C from residence office.

As per report of Alilmad, file is not traceable.

Heard N

[
He is directed to trace the file and put up the same on 28.09.2020. |

II"'\.
(Babita Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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[tem no. 39
Manpreet Singh Ghai vs.Sumeet Kaur

CT No. 12605/2018

PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC2020 dated 30.07.2020. District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: None

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that scttlement talks were going on between
the parties.

Put up on 07.12.2020 for further proceedings.

Court notice be issued to the complainant asking him to appear either in person or
next date of hearing failing which complaint shall be

|

(Babita Puniya)
MM-006, West District
THC, Delhi/10.08.2020

through counsel on the
dismissed for non-prosecution and in default.
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e No. I8

Kita Arora vy, State
PS: Hari Nagar
CT No 3500172014

Eactier all the matters were adjonrned en-bloc pursuant to the directions

pavssedd By the Hlon Ble Thgh Court of Delli from time to time amid lock-down.

Now v ide oftiee onder o 20 DHEC 2020 dated MLOT.2020, Distriet Courts
have been dbrectad o takhe ap all the cases disted before them through

1O O8 o0

I‘lf.""l.'“t' Nhri Ikt N fufh".l'. leamed counsel tor the L'Hlll["llilll'l..'l!‘l'; ﬂlfﬂll;!h \VIC

Conrtis convened through V/C from residence office.

File perused. Perusal of the file reveals that matter is listed for arguments on the
pomt ol summoning, however, leamed counsel for the complamnant seeks

adioumment to address the arguments on the point of summoning

Heand Allowed,
1l

AL request, put up on 38.09.2020 for purpose fixed. l
(Babita Puntiva)

MA-06, West Distnict
THC. Delli/10.08.2020
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Item No. 35

FIR No. 82,2019
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant 1o the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, x'id'c
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing

except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C

None for accused

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that the matter is ot the stage of PE.
Consequently, the matter stands adjourned in view of the above mentioned office

order issued by the Hon'ble High Court of Delhi.

List the matter on 07.12.2020 for PE.

A

!
(Babita Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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Item No. 40

Prem Bhartia v, Privanka

CC No. 28772019
PS: Hari Nagar

Larlie C matters were ol
roall the matters were adjourncd en-bloe pursuant to the directions

assed by . *ble i o . - . .
P y the Hon'ble High Court of Dellii from time to time amid lock-down,

Now, vide office order no, 26/DHC2020 dated 30072020, District Courts

have bee irecte :
o ¢ b trn dlrftlul to take up all the eases listed before them through
t l”{.'l]'" ll'L'n'L'll"Ij_! 'L""Ifl:l!lt ‘hl‘ c:l\r\ “I.tl-rtu.in v‘i‘l‘.‘llfr i". '.I] IH.‘ l"l.‘l‘l'il‘lll,'ll.

10.08.2020
P'resent: None

Courtis convened through V/C from residence office.

File perused.

} " = g ™ n I % LR 4 L3 IS ] i -

Perusal of the file reveals that even on the last date of hearing, none had appeared
on behalf of the complainant. Today also none has joined the proceedings on
behall” of the complainant through V/C, however, in the interest of justice, no

adverse order is being passed against her.
Put up on 07.12.2020 for further proceedings.

Court notice be also issued to the complainant asking her to appear cither in person
or through counsel on the next date of hearing failing which complaint shall be

dismissed for non-prosecution and in default, f
(Babita Puniva)

MM-06, West District

THC, Delhn/10 08.2020
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10.08.2020

resent: Learned APP for the State

File perused.

[tem No. 37

Untrace report

Court is convened through V/C from residence office.

Put up on 28.09.2020 as this is one of the oldest matters pending in this count.

FIR No. 1072007
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

|
I
(Babita Puniya)

MM-06, West Distnict
THC, Dellu/10 08 2020
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[tem 12

FIR No, 21572017
'S: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide olfice order no. 26/DIIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the cases whercein evidence is to be recorded.

10.08.2020

Present: Learned APP for the State through V/C
None for accused

Court is convened through V/C (CISCO WEBEX) from residence office.

File perused. Perusal of the file reveals that none has been appearing on behalf of
the accused. However, in the interest of justice, no adverse order is being passed

today against him.

Put up on 07.12.2020 for further proceedings.

(Ba 5Tt Puniya)
MM-06, West District
THC, Delhi/10,08.2020
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ltein No. 32
[T No. 23672018
P'S: Munclka
New Case No. 456/2010

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time 1o time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Counts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

10.08.2020
Present: Leamned APP for the State through V/C
None for accused

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that the matter is at the stage of PE.
Consequently, the matter stands adjourned in view of the above mentioned office
order issued by the Hon'ble High Court of Delhi.

List the matter on 07.12.2020 for PL.

(Babita-Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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ltem Nao. 29
FIR No, 17412016

'S Mundka
New Coase Na, SU4R2017

Farher all the matters were adjourned en-bloc pursuant 1o the directions passed by
the Hoa'ble High Court of Delhi from time to time amid lock-down. Now, vide
office onder no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
oxcept the cases wherein evidence is to be recorded.

10,05 2020
Present: Leamed APP for the State through V/C
None tor accused persons
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that the matter is at the stage of PL.
Consequently, the matter stands adjourned in view of the above mentioned oflice

onder issued by the Hon'ble High Court of Delhi.

List the matter on 07.12.2020 for PE.
(Babitn Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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Item No. 24

State v, Afit Pal Singh
FIR Mo, 299/2014
P'S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/20200 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that matte is listed for PE. Hence, the
matter stands adjourned in view of the office order issued by the Hon'ble High

court of Delhi.

Put up on 07.12.2020 for PE.
(Babita Puniya)
MM-06,"West District
THC, Delthi/10.08.2020
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Item No, 21
State vs, Mukesh

FIR No, 13072017
I'S: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time to time smid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C from residence office.
File perused.

Summons could not be issued due to lock-down. Let {resh summons be issued ot
the accused with notice to his surety for 07.12.2020.

(Babitu Puniya)
MM-06, West District
THC, Delhi/10.08.2020
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Item 18

FIR No. 284117
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions

passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order noo 260DHC/2020 dated 30072020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020

Present: Leamed APP for the State through V/C

None for the accused

None for the complainant
Court is convened through V/C from residence office.
File perused. Put up 07.12.2020 for framing the notice.

Court notice be also issued to the complainant for next date of hearing. /
L
\

(Babita Puniya)

MM-06, West Distnet

THC, Delhi/10.08.2020
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Item 5
FIR No. 03288872017
P J'-fnm'.’ﬁ;u

New Case No. 781472017

Earlier all the matters were adjourned en-bloc pursuant to the dircctions
passed by the Hon'ble High Court of Dethi from time to time amid lock-down,

Now, vide office order no. 26/DIC2020 dated 30.07,2020, Distriet Courts
cases  listed  before  them  through

have been to take up all  the
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020

Present: Learned APP for the State through V/C
Accused Ram Tiwari has already been convicted

None for accused Dalip

Court is convened through V/C from residence office.
File perused. Perusal of the file reveals that the matter is listed for rccndian the

statement of process server qua accused Dalip.

List the matter on 07.12.2020 for purpose fixed. |
(Babita I’ur:si_}';]
MM-06, West District
THC, Delhi/10.08.2020



Item No. 7

State vs, Inder Singh
FIR No. 5652017
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020
Present: Leamed APP for the State
None for the accused
Court is convened through V/C (CISCO WEBEX) from residence office,

File perused. Perusal of the file reveals that none has been appearing on behalf of
the accused. However, in view of the current COVID-10 pandemic situation, no
adverse order is being passed toady against the accused. {

(Babita Puniya)
MM-06, West District
THC. Delhi/10.08.2020
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Put up on 07.12.2020 for further proceedings.
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Item No. 27
FIR No. 85,2017
PS: Mundka
New Case No. 424172017

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Dellii from time to time amid lock-down. Now, vide
office order no. 26/DIC/2020 dated 30.07.2020, District Courts have been
directed to 1ake up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

10.08.2020
Present: Learned APP for the State through V/C
None for accused Sandeep
Accused Himanshu not produced from J/C (on bail in this case)

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that the matter is at the stage of PE.
Consequently, the matter stands adjourned in view of the above mentioned office
order issued by the Hon'ble High Court of Delhi.

List the matter on 07.12.2020 for PL. ,

(Babita Puniva)
MM-06, "s\"c:al\')istriut-"
THC, Delhi/10.08.2020
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ltem No. 2

Balasaraswatliy vs. KVSN Raju

CT No. 858/1/2010

New case no. 1883172016

Earlier all the matters were adjourned en-bloe pursuant to the directions
passced by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be recorded.

10.08.2020

Present: None

Court is convened through V/C from residence office.
File is stated to be pending in Sessions Court.

Put up on 07.12.2020 for further proceedings.

(Babita Puniya)
MM-06, West District
THC, Delhi/10.08.2020



